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SHRI LAL K. ADVANI (Delhi): I think he 
is not a Member. 

MR. CHAIRMAN: He is a Member. 
Whether he is a Member or not, when any 
reference is made by any paper against any 
Member, the first thing that he is expected to 
do is to refer the matter to the Chairman of 
the Joint Committee. They will consider the 
matter. If they refer the matter to the House, 
we will definitely take it up. 

REFERENCE  TO  BREACH  OF  PRI-
VILEGE   MOTION      AGAINST   THE 

MINISTER   OF   DEFENCE 

"Shri Lokanath Misra: This has to be 
taken into consideration. But the hon. 

Member has tried to play down the incident 
very efficiently. Sir, I would like to know 
certain things very specifically. He has 
tried to avoid the basic question whether 
the two gentlemen who indulged in these 
activities and who are from Soviet Union, 
belonged to the KGB, or they belonged to 
the Soviet Embassy in India, or they were 
only private citizens of Soviet Union, 
because there are no free citizens there.    
Has the Gov- 

ernment of India lodged any kind of 
complaint with the Government of Soviet 
Union?" 

 
"Sardar Swaran Singh: Perhaps the basis 

on which he framed his rather elaborate 
question is not there and, therefore, I need 
not pursue this matter at all. Then, he put 
what he called basic questions or key 
questions. He asked as to whether all these 
persons belonged to any particular service 
or any particular branch. I would like to say 
quite clearly that they were not private 
citizens. Which particular class they belong 
to, I do not know." 

 
"On the afternoon of October 31 last, 

Wing Commander Agharkar, Air Force 
Intelligence Director, sent for the petitioner 
to his office at Vayu Bhavan and 
confronted him with an accusation that he 
had been instrumental in causing security 
leakage on vital defence information to one 
Major I. V. Kanav-sky. Assistant Military 
Naval and Air Attache of the Embassy of 
the U.S.S.R. at New Delhi." 

 



 

MR. CHAIRMAN: In fact, I have not 
allowed the breach of privilege to be moved. 
But since the hon'ble Minister is here it is 
better that he clarifies s0 that the Member is 
satisfied and the House should be clear about 
his views. 

THE MINISTER OF DEFENCE 
(SARDAR SWARAN SINGH): I am 
grateful to you for giving me this op 
portunity to clarify the point. The 
first thing is that it is quite interest 
ing that while the questioner was 
•hon'ble Shri Lokanath Misra who is 
apparently satisfied with my reply, 
Mr. Shekhawat somehow or the other 
feels that I gave a wrong reply to 
Mr. Misra-------  

SHRI SUBRAMANIAN SWAMY (Uttar 
Pradesh): We are more thorough. 

SARDAR SWARAN SINGH; I know. I 
would like to say that Mr. Lokanath Misra 
apparently did not take it up but Mr. 
Shekhawat has raised this matter. This is one 
aspect which I would like to place before this 
honourable House. 

Then, Sir, he has read out a statement but 
he is not able to point out as to which part in 
my statement, according to him, is incorrect. 
To re-captulate, the question that was framed 
was in three parts. He said, "Coming back to 
the question, it will be found, Sir, whether 
these two gentlemen who indulged in these 
activities and who are from the Soviet Union 
..." I never contradicted it because evervbody 
knows that they are from the Soviet Union. 

".. . .   belong to  the K.G.B." 
to which I said I do not know, and I do not 
know even today. And from the statement of 
the petitioners before the High Court that he 
has read out, all that he has said is that one 
Major Kanavsky is involved. But wherefrom 
does he take that he is from the K.G.B. or 
from which other branch? 

SHRI BHAIRON SINGH SHEKHA 
WAT: He is from the Soviet Embas 
sy- '   i 

SARDAR SWARAN SINGH: He wanted 
to know whether he belongs to the K.G.B. 
and I said I do not know. I do not know even 
now because I think the hon'ble Member with 
his experience should know.... 

 
SARDAR SWARAN SINGH; Coming 

back to this specific question that was asked 
whether they belong to the K.G.B., even now 
I say I do not know.    His  question reads:— 

".... whether the two gentlemen who 
indulged in these activities and who are 
from Soviet Union, belonged to the KGB, 
or they belonged to the Soviet Union, 
because there are no free citizens there." 

Then it was asked to which particular branch 
they belonged. I never said that they do not 
belong to the Soviet Embassy. It is true that 
the name of the person was Major Kanavsky 
and he was an Assistant Military Adviser. 
Even now I cannot say, nobody can say, 
whether they belong to KGB or to which 
other branch they belong. So I do not see 
what objection the hon. Member has about 
what I stated. 

MR. CHAIRMAN: This clarification was 
needed from the Government. You have 
given that clarification. He wanted to know it. 
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SARDAR SWARAN SINGH; What I said 
was, and I repeat again, that I did not know on 
that day to which particular branch of the 
Soviet Embassy he belonged. (Interruption) 
Mr. Bhairon Singh, you are an experienced 
man. You should first care to listen to me. 

SHRI SUBRAMANIAN SWAMY: We 
have much experience with you. 

SARDAR SWARAN SINGH: I know. 
Therefore, you should learn from that 
experience. Now, the question that was asked 
was as to which branch of the Soviet Embassy 
he belonged to, which I said 'I have no 
information'. I have now made enquiries and I 
find that hie designation was 'Assistant 
Military Adviser'. At that time I had no 
information as to which branch of the 
Embassy he belonged. I do not see what is the 
point for me t0 suppress; if I did not know to 
which particular branch of the Soviet Embassy 
he belonged, I cannot be forced to say that I 
knew that he belonged to a particular branch 
of the Soviet Embassy. 

SHRI  SUBRAMANIAN      SWAMY: 
We cannot believe that. 

MR. CHAIRMAN.- Now, next Item. Prof. 
Nurul Hasan. 

SARDAR  SWARAN  SINGH;  Sir,  I 
would like to assure him that I am more afraid 
of his being annoyed; I am not afraid of any 
foreign government being annoyed with me.    
But I would like to repeat that he way present 
in the House and he himself put long questions 
and I tried to answer them  to  the  best  of my  
ability.    If he was not  satisfied  and  he 
wanted me to  amplify something,     he could 
have easily got up and asked me and I  could  
have  clarified.    Now,  if  he did not get up on 
that day—Mr, Misra even to-day does not 
object—I do not see what his objection is now.   
If he had wanted that I should clarify, he could 
have got up and I could have clarified.    
(Interruption)    I  thought  I was clarifying.   If 
there was any further point, I could have made 
a further statement. 

 

MR. CHAIRMAN: Whatever Information 
he could gather, he ha6 been able to place 
before the House. 

"Do these people belong to the dip-
lomatic cadre?" 


